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ORDER 

D. PUK4STHAJi 

Present aplicatjon Can be disposed of 

But it is mentioned by Ld.Counsel for the 

applicant that applicant is senior in the cadre of Printer Gr.I to 

the respondent t'b.5. It -is alleged by the applicant that tèspondents 

are going to fill.4up next higher post i.e. Chief Printer and D.P.C. 

was held on 4.1.2001 and the said post of Chief Printer is a selec-

tion post and applicant is eligible candidate for the said post of 

Chief Printer. 

2. 	Ld. Counsel Ms. Banerjee, appeaxing on behalf of the res- 

pondents, disputed the fact of seniority as claimed by the applicant. 

36 	 Howeé,it be mènfioned here that uride provlsionof 
4 

a-ticle of 16 right of consideration-for...promotion-to the higher L 	
: 

post is guaranteed provided applicant' is eligible and comes within 

the zone of consjderatjon Therefore, respondents may fill u the 
post on the basis of the selection made by the DPC on 4.1.2002 sub-. 
ect to decision of this case. Accordingly, MA idisposed of. 

( S. Bjswas ) 	 ( D. Purkayastha ) 
Member(A) 	 - 	 Member(J) 

DKN 


